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CENTRAL ADMINISTRA'TIVE TRIBUNAL
PRINCiPAL tsENCH

R. A. NO. 173 /2003
IN

o, A.841/2003

New Dethi this the lqth rlay of July, 2003.

Lakehni Sraminathan, Vice-Chairman
Govindan S. Ta4ri, Ielber (A).

(J).

Union of India through
The Secretarl' to
the Govt. of India.
M/o Defence,
New Delhi & Anr. Appl rcants.

Versus

Shr i Abhay Mangl i li,
Executlve Engrneer,
D-6, Officers Service F1ats,
DRDO Complex, Timarpur,
Delhi. Respondent.

O B D E R (Brr Circulation)
Hon'ble Smt. Lakshmi Swaminathan. Vice Chairman (J).

Eon'ble Snt.
Hon'ble Shri

through

reca I I

RA 173/2003 has

the Secretary,

of Tribunal's

I

{t

been filed by the Union of India

Ministry of Defence, pralzing for

order dated 28.3.2003 in OA

84L/2003.

2. The aforesaid order of the f'ribunal dated

28.3.2003 is an oral order whictr was passed after

hearing learned couDsel for appl icant but without

issuing any notice to the respondent,s giving tlrem

certain directions. A perusal of the order shows that

this has been done taking into account the submissions

of the learned counsel for the appl icant who had

referred to the decision of the Hon'ble Allahabad Higlr

Court dated 9. B.2OO1. It had been noticed that

considerable time has elapsed during which time the
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review DPC could have been

respondents were directed to

order to hold the review DPC.

held. Accordingl.v",

take necessary steps

the
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3. In RA L73/2003, the review applicants/Union

of India have stated in Ground (H) that thel' being

aggr i eved by the af oresa id j udgement of the Hr:rr ' bl e

Al lahabad High Court dated 9. B. 2001 had f i led SLP

(Civil) No. I44/2OOZ before the Hon'ble Supreme Court.

This petition was heard on l8.1.2OOZ wherein the Hon'ble

Supreme Court has granted SLP but no stay. In view of

that., the review appl icants have stated ttrat the

judgement of tlre Hon'ble High Court has not become f inal
and the matter is subjudice before the Hon'ble Supreme

Court.

4. In view of the above fact5brought out by the

review appl icants, 8s there is an error apparent orr ttre

face of the record, RA L73/ZOO3 is al lowed.

Accordingly, the order dated 28.3.2003 in OA 84L/2003 is

recalled.

5.

the parties.
Let a copy of this order be issued to both

6 t O.A.84L/2OO3 on 8. B.2OO3
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( (Smt. Lakshmi Sraminathan)
Yice Chrirnn (J)
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Present Shri M.L. Ohrr
I earned counse'l

.?

,p

Regjstry is directed to issue a Gopy of
aforesaid ordsr of ilre Tr.itrunal dated 14,7,200g

"-'i'7-3r'E0cs., immediately to botii the learned counsel,

t Shri M, L, Ohri , laarned cciJnsel
aFpl icant has also prayed that a copy of RA

may be given to hirn, Grder accorrJingly.

and Shi-i K,L. Bhariduja,for the appl icant
Si'rri R.p. Aggarwal,
the respondents

Iearned couns€l for

OA E4 1 /A00S has a I rearJy been rJ i sposed of by
Tri bunal '-q r,.dsr' dateij Eg, s, ?o0g, Further .it i;+
noticed that HA 173,,/2003 f ired by- tFie respondents iri
o,q €41,/1003 i-rfl$ been disposed of ir ci rcuratiorr b.i
Trrbunal's srder tjaterJ 1A.7,2C0S, Howevgr, both
Jearned courisel subrnit, that il-iey frave nut recgi,rerJ a
copy i1f th'is oi-der,

lfi

F

I
e
tr

d

I

ths

in RA

for the

173r"2003
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( .K. aya) (Smt. Lakshmi Swaminathan_l
vic€ Chairman (J)Member (A)
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